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12 NOoON on renewal of trade licences to
CALLING ATTENTION TO A foreigners.  Further,  according to
MATTER OF URGENT PUBLIC information received by the Gov-
IMPORTANCE ernment, about 700 licence holders
of the same category arc likely

RBPORTED WITHDRAWAL OF
TRADING LICENCES OF THE PEOPLE OF
INDIAN DESCENT IN AFRICAN
COUNTRIES

MR. CHAIRMAN : Without reflection
against any party or any leader of the
different affiliations certainly not any
reflection towards the Swatantra party, I
would like to make an appeal to Members
in connection with Calling Attention
matters that they should ask about
clarifications of matters rather than make
speeches. There is a tendency to make
speeches instead of asking for
clarifications. I would beg of hon.
Members, I would appeal to Members of
all the sections of the House to remember
this fact and try to remember this always
when they get up and not lose themselves
by making speechees. This is for leaders,
Members and everyone including myself.
Mr. Patel.

SHRI DAHYABHAI V. PATEL
(Gujarat) : Sir, I rise to call the attention
of the Minister of External Affairs to the
report that people of Indian descent,
traditional shopkeepers in many parts of
Africa, are being stripped of their trading
licences and asked to hand over their
business to Africans and thereby forced
to quit Africa.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Sir,
as the House is aware, some countries in
East Africa are trying to ensure tbat their
nationals play an increasing part in the
control and development of their
economy. With this objective in view,
these countries are taking legislative and
other measures to restrict the role of
aliens in commercial and industrial
activities. This question has been
discussed on the floor of this House in the
past also.

According to our information, about
3,000 British passport holders of Indian
origin in Kenya will be affected in the
first half of 1969 by the restrictions
imposed by the Government of Kenya

to be affected by similar measures adopt-
ed by the Government of Zambia recently.
The Government of Uganda is also
reported to be contemplating some
steps for giving preference to their own
nationals in the issue of trade licences and
certain  categories of jobs. Tbe
number of persons who are likely to be

affected by these measures is  not
known. With a few exceptions, the
persons likely to be affected by  these

measures are holders of British pass-
ports.

As the House is aware, in the case of
Kenya an arrangement was entered into
with the Government of United Kingdom
on July 27, 1968 under which that
Government has agreed to give endorse-
ments on the British passports of persons
of Indian origin ensuring them the right of
entry into the U.K. The Government of
India on their part agreed to provide visas
to such persons who are compelled to
leave Kenya and who desire to come to
India for permanent settlement.

As has been made clear on earlier
occasions, we feel that the people of
Indian origin settled overseas who hold
British passports are primarily the res-
ponsibility of the Government of the
United Kingdom. We have always im-
pressed this upon the UK. Government.
The Government of India on their part
have been giving and will continue to
give, on humanitarian and compassionate
considerations, such facilities as are
possible to persons who are compelled to
leave the countries of their domicile.

SHRI DAHYABHAI V. PATEL:
Is the Government aware that recently the
Government of Zanzibar has asked the
people of Indian origin, even though they
hav, taken Zanzibar citizenship, to hand
over all the title deeds of their properties
to the Government before 28th of this
month and whether this does not mean
practically confiscation of their properties
? We have heard the reiteration of the
Government's stand on this matter
repeatedly in this House
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and repeatedly we have told the Govern-
ment that they have given bad advice to
the people, that the Government of India
has failed to protect the people of Indian
origin and that they ar. in this
predicament because of the bad advice
given by the Government of India and
what does the Government think of doing
now and whether this matter was raised
by the Prime Minister at the recent
Commonwealth Prime Ministers'
Conference ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI1 DINESH SINGH) : The
hon. Member is aware that we have had a
number of occasions to discuss this
matter and we shall have an opportunity
to discuss this. It is difficult to go into a
complicated matter like this in reply to a
question but so far as the Government of
India is concerned, their position has been
made very clear. The people of Indian
origin are people who have been living in
the foreign countries where they have had
property, and where they have been
working. The choice was clear to them
whether they would wish to continue to
live there. If they wished to continue to
live there, then they will be citizens of
those countries or as aliens or perhaps
they would wish to come to India. About
those who wish to com, to India, I do not
recollect our having placed any
restrictions on the coming back of Indians
there. So far as those who were to live in
those countries are concerned, the option
was clear, whether they would wish to
adopt the nationality of that country or
whether they would live as aliens. Of
course it has been our advice to them that
if they wished to live in a particular
country, they must be willing to take their
due place as citizens of that country and
as such if they acquired the citizenship of
the country, they would have a direct
stake in the country but it is a matter for
each individual to judge and decide what
he would wish to do. About those who are
citizens of the country, I feel it would be
quite wrong of us to interfere in tie
internal affairs of a country by talcing any
special interest beyond what may be
necessary on
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human grounds which has been men-
tioned because it will then create compli-
cations and we shall be held responsible
for discrimination. They will be dis-
criminated for looking beyond their
borders for any protection. So far as those
who are Indian citizens ar, concerned, we
naturally try to protect their interests
recognising the fact that each country has
a right, when its own development has
been held back by colonialism, to have an
accelerated basis of development and to
show special interest to the development
of its own nationals. We have done so in
our country, we have also tried to
Indianise and given more facilities for the
development of our industries and what
we have done in this country is naturally
something which we are not in any way
regretful about. So far as the people who
hold British passports are concerned, we
have been impressing on the British
Government—because there is a danger
of their large-scale uprooting—that the
British should take the responsibility for
its own nationals and try to act in their
interests and this again is on humanitarian
grounds.

SHRI S. S. MARISWAMY (Tamil
Nadu) : I would like to know from the
Minister whether the representatives of
Indians in England and also the Immi-
grants' Committee in London met our
Prime Minister recently during her visit
to the Commonwealth Conference ? Did
they place before her any specific
suggestions and whether the suggestions
hav, been forwarded to the Ministry for
examination ? I would like specific
answers from the Minister.

SHRI DINESH SINGH : I am afraid I
cannot offhand answer this. I am sure the
Prime Minister met some people of
Indian origin and also Indian citizens in
the U.K. but what representations they
have submitted is not readily available
with me here.

SHRI S. S. MARISWAMY : I can
help the Minister because there is an
important point in this. Some time
before, one of the British Ministers, I
believe it was the British Foreign Minis-
ter, had made "a statement in the House
of Commons which has been published
in the Hansard, that if Indian citizens
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are thrown out from any country, if they
are being sent out from the original
country and if they go to some other
country and they are expelled, then the
British Government would not stand in
their way to come to Britain.

So th, Indian representatives who met
our Prime Minister suggested to her that
they must be taken to India and after-
wards expelled from there so that they
can come back to England based on the
assurance of the Foreign Minister. That
was a specific suggestion given to our
Prime Minister. I wonder whether that
suggestion has been forwarded to us, to
our Government, for examination.

SHRI DINESH SINGH : I am afraid
the hon. Member has mixed two issues.
This does not concern the Indian citizens
as such; for the Indian citizens their home
is India and they are always free to come
here.

SHRI S. S. MARISWAMY : 1 am
talking about the Indians who are holding
British citizenship.

SHRI ARJUN ARORA (Uttar Pra-
desh) : Then they are British citizens.

SHRI DINESH SINGH: Therefore
we should not tend to confuse these issues
because this is where the whole
complication arises, when we tend to
confuse the issues about nationality and
origin. Now so far as the agreement, so-
called agreement, my friend has been
talking about, is concerned—he says that
there has been an assurance given by the
British Government—to people in Kenya
who wish to come to India we have said
that we shall give them visas to come here
provided Britain also gives an assurance
that there wiH be no restriction on their
going back to the U.K., because they are
holding U.K. passports, and we do not
want that there should be discrimination
against people of Indian origin and that
they should be forced to corae here when
they hold foreign nationality. It was on
that ground that this does not concern
Indian citizens as such.
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SHRI LOKANATH MISRA (Orissa):
We are glad that the present Government
of India has still some humanitarian
attitude towards certain things left yet,
and it is because of that, as th, External
Affairs Minister said, they have allowed
people of Indian origin holding British
passports to come to India. It is no fault of
theirs because they wanted to relieve the
population pressure in India and therefore
they went abroad to earn something. That
way they relieved the Government of
India of th, population pressure and the
Government of India must be thankful to
them. Now, Sir, the question is that
having conceded that they have a
humanitarian attitude towards them and
they allow them to come, and they having
lost all their immovable property because
of the order of the Zanzibar Government
to surrender everything that they had in
the immovable property that they had,
now, whatever movable property they
wanted to bring in, they are prepared to
pay the customs on it, but I am told that
the Government of India is making it a
condition that whatever they bring in here
from those countries must be surrendered
to the State Trading Corporation herei—
another surrender, it is a surrender there
and a surrender here. Is it a fact that they
have been asked to surrender every
movable property even after paying th,
customs duty on it, to give it to the State
Trading Corporation and get some
compensation for it ? Is that so ? And if
that is so, can anything be done to remedy
this particular predicament of theirs ? And
number two, may | know whether it is a
fact that two of these representatives
wanted to meet Mr. B. R. Bhagat in
company with a Member of Parliament, a
Member of this House, and that Mr.
Bhagat said that he had no time to meet
even Members of Parliament in this
connection ?

SHRI DINESH SINGH : Sir, so far as
the earlier question is concerned, I ask
the hon. Member to give some thought to
it himself and say whether any
Government—and certainly not this
Government—would ask a person com-
ing back to India to hand over all tis
immovable property, his clothes and
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everything. Now can anybody be expected to
hand over all his movable pro-' perty to the
S.T.C? Now th, whole question has been that
some people coming over to India brought
their stock-intrade; they brought certain goods
which they wished to sell here; they brought
some machinery, and there, so far as I
recollect, some criteria were laid down. If it
was a machine that they were going to us,
here directly for their business, that was
permitted. If it was a stock that they could
easily dispose of and it was in connection
with their trade, that was allowed. But some
of them brought over large slocks including
certain items which were of a sensitive nature
and which if sold would fetch, them high
profits, and therefore we said that those items
which would give undue profits should be
sold in this country through the State Trading
Corporation and they should get reasonable
remuneration for them. And that was
arranged.

SHRI M. K. MOHTA (Rajasthan) :
May I ask the hon. Minister whether a
study has been made by the Government
of the steps taken by the British
Government in respect of the holders of
British passports who were white men
apart from the holders of British passports
who were of Indian origin ? It has been
reported in the press that the British
Government has made an offer to the
whites that if there were any immovable
property left behind by such persons,
against such immovable property they
would be compensated in England. Are
the Government of India thinking of
taking any such steps in respect of people
of Indian origin in India because, even
though they may be holders of British
passports, they do have some affinity with
us, and whether it is on humanitarian
grounds or any other grounds, it is our
duty to help such people.

SHRI DINESH SINGH: And that is
what 1 said, Sir, that on humanitarian
grounds we were helping them. So far as
paying compensation and other things is
concerned, that is a slightly different
matter, because that
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will involve certain payments and it will
also set in motion certain trends which
may create more difficulty for those who
are already there and are trying even in
somewhat difficult conditions to continue
to say and make a living there. But w,
have on a number of occasions informed
the House of the measures that we have
taken to give assistance to those people
who have come to India and I think, by
and large, those people who came to India

have been able to find some
rehabilitation.
SHRI G. RAMACHANDRAN :

(Nominated) : Sir, while I must con-
gratulate the new Foreign Minister on the
clarity with which he has given the
elucidations, there is one matter on which
I would like to put a question to him
again. This matter in Africa is not going
to end where it is today. More and mor,
countries which become independent,
zealous of their own internal interests
will push out our people. Now is it
possible at some proper time for the
Ministry of External Affairs to convene a
conference in Africa where this question
can be discussed and a general policy laid
down, so that once it is laid down we
know where we stand ?

SHRI DINESH SINGH: There is the
whole point in this question; the hon.
Member mentioned 'our people'. Are we
willing to accept the responsibility for all
people of Indian origin settled all over
the world ?

SHRI G. RAMACHANDRAN : No.

SHRI DINESH SINGH : And if we are
willing to accept that, we can convene
any conference anywhere. But the
question in all these conferences and
other tends to create an impression that
we are going to do something. It raises
false hopes. It makes their own
absorption and working there difficult,
and I would beg of the hon. Members to
give some thought also on humanitarian
grounds whether it would be desirable to
disturb a pattern that is being set there.
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SHRI A. G. KULKARNI (Maha-
rashtra) ; Sir, as has been rightly pointed
out by the External Affairs Minister, with
the new countries which have become fre,
national tendencies are developing and
naturally, one day or other, in the case of
our countrymen who have settled abroad,
tbe question of rehabilitation will come.
But in this connection I want only to
plead for them and make some
suggestions for their benefit, on which I
would like to know the views of the Gov-
ernment. Apart from rehabilitating and
helping our nationals coming from
abroad—that we will do; they are our
own brothers—th, other point is that in
the case of those who have settled abroad,
they must be educated how to absorb
themselves mentally in the newly rising
fre. countries. There is the difficulty.
From what I learn from certain persons
residing in Africa, in Kenya, in Zanzibar,
there the Africans have a feeling that
Indians are not behaving properly towards
them. That is why may I know whether
the External Affairs Ministry has got any
programme with them whereby our
countrymen who are residing there would
be properly educated to respect the new
freedom achieved by those Africans and
mix with them on equal footing and take
them into confidence in their usual and
routine behaviour and in commercial
transactions ?

A

SHRI DINESH SINGH: I take it that
the hon. Member is referring to Indian
citizens abroad. So far as the question of]
Indian citizens is concerned, they are
aware of our policy and also of our desire
to respect the newly won freedom of th,
African countries, and it is their desire to
develop their countries rapidly. And we
have on a number of occasions tried to
bring to their notice that they must b,
willing partners and live jn friendship
there and not attempt to exercise any]
rights, which may give an impression of]
domination, and our Missions in those
countries tak, particular interest to keep in
touch with our citizens and others and
give them advice as and when they seek]
it. LSRS(Py69—4
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SHRI GODEY MURAHARI (Uttar
Pradesh) : I would like to know whether
th. Government has considered the
possibility o'f this kind of situation arising
in countries other than Africa also
because persons of Indian origin are all
over the world right from Hong Kong to
Gibraltar. I would also like to know
whether the Government raised this
question at th. recent Commonwealth
Prime Ministers' Conference and sought
from Britain some kind of an assurance
with regard to such problems if and when
they arose because apart from the fact that
they are of Indian origin, ultimately these
people do look up to India for support in
their predicament. Therefore I would like
to know from the Government what they
would do in case some of these people
like to take Indian citizenship and return
to India as Indian citizens and whether the
Government would encourage them to
come back because that would also mean
some kind of foreign exchange accruing
to India.

SHRI DINESH SINGH : So far as
Indian citizenship is concerned, that is
governed by law and those who are
entitled to claim Indian citizenship can do

so. We place no restrictions on that.
So far as the question of en-
couragement is concerned, would the

hon. Member honestly consider it
desirable for us to giv. encouragement to
people who have settled in foreign
countries, who have made a living and
who have got adjusted to a certain pattern
that we must consciously make an efTort
to bring them back to our country? 1
think it is this kind of statement that
creates quite a lot of problems for those
people in those countries. I think what
is essential is for us to accept that many
years ago a number of our people very
close to us, even today, emotionally went
out of the country to make new livings
abroad. They have made a living there
and if many of them have now to
readjust themselves to new conditions why
should they not be able to readjust
themselves to new conditions ?  Those
who come into any special difficulty we
can look at it but highlighting arid
bringing up this matter and talking of all
sorts of difficulties
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creates in their mind a doubt; should they
stay there and face these difficulties ?

SHRI GODEY MURAHARI : The
difficulties have already arisen.

SHRI DINESH SINGH : And it is in
this context that we have to look at this
problem. Let us try to help them by
discussing this among ourselves but not
talking about it in a manner which would
create difficulties for them.

SHRI GODEY MURAHARI: Sir, he
has not answered my question as to
whether this problem was raised in the
Commonwealth Prime Ministers'
Conference.

SHRI DINESH SINGH : To my mind
the whole question is, it is for those
people to make an adjustment where they
are living. This has nothing to do with the
Commonwealth Conference.

SHRI MULKA GOVINDA REDDY
(Mysore) : Not that we are inviting these
people to come to India. If these persons
of Indian origin are thrown out from those
countries I would like to know what steps
the Government is going to take to secure
adequate compensation for them from|
those countries from which they are
thrown out either directly or through the
British Government. I know it is the moral
and legal responsibility of the British
Government to give these people of|
Indian origin who hold British passports
all protection and in view of the fact that
stringent immigration laws are being
passed by the UK. and they are not
welcoming—even though it is their
responsibility—these persons of Indian
origin who are thrown out of Africa to
settle down in the UK., may I knew|
whether the Government of India is going
to bring pressure on Great Britain to see
that their responsibility is discharged,
failing which they should pay adequate
compensation to them so that they can be
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As the hon. Member has suggested to we
become the self-appointed guardians of
all people of Indian origin all over the
world? This is exactly the kind of
approach that has created this problem.

SHRI DAHYABHAI V. PATEL :
Yes: we must be.

SHRI DINESH SINGH: The hon.
Member may but I do not think that we
should do so. This is what is creating all
the trouble. Tt is really for them to ask.
This is the kind of problem that gets
created if we want to become the self-
appointed guardians. Let those people
raise those questions. If they need our
assistance on humanitarian grounds and
that sort of thing, we shall give it. But if
we start like this and create the
impression that we are going to look after
all people of Indian origin wherever they
are, then they will all get disturbed in
those countries. Their countrymen will
begin to doubt them as to whether they
are looking for a future, in those countries
or whether they are looking for our
interference, and I would beg of the hon.
Members to bear in mind that they ar,
already passing through difficulties; let us
not try to create more difficulties for
them.

SHRI MULKA GOVINDA REDDY:
We are not creating difficulties. The point
is, the British Government is evading its
responsibility, is escaping its
responsibility, to provide protection to
those persons of Indian origin who are
thrown out of Africa and is it not our duty
to see that they are protected ?

SHRI GODEY MURAHARI: Sir, I am
amazed at th, hon. Minister's answer. He
says that the Commonwealth Conference
is not concerned about this but this
problem is nothing but the problem of the
Commonwealth. This is the creation of
the Commonwealth.

SHRI DINESH SINGH : I did not say
that. If the hon. Member would only
carefully listen to what I say perhaps all
these doubts will be removed
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ibut because he has already thought of
something he would not listen. I said to
my mind this question is a matter .of
adjustment between the people living in
those countries and their colleagues and I
would place more emphasis on that than
on discussions in the Commonwealth.

SHRI MULKA GOVINDA REDDY:
He is avoiding an answer.

o wrE wemdre (fredr): W fazm
WA BEEA A7 A FE fE a1 Az
g FEA 2 % EwrET w1 AR frea-
fafadr adr z a1 #.1 =7 faega vF
@ a A3 T NG AT A7 1 @O
FIRIOS F81 F7 77 #MF A7 AR
A aifefsm % g, e anfefaa 5
£, 9% NI T ATE T A1 v fare
T g, wEar F oawy, f@E G
AZEAT &1 ATAT T AT AT AIHIT
F4T 48 AZAAT %4 A 47 WE A FIAL 0
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q ST AW T A7 FAAn AT e
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MR. CHAIRMAN : Dr. Mahavir, you
are going against my appeal by making a
speech. All others have gone on
wonderfully and I am most grateful for
the way they have put their questions.

Mo WIE REWIT : Hv| 997 4% 2 {5
AN AT AT Afaw FremEdr a9
7Y AumAL ? um avgw 21 9z F am
HTFT F I AE § OE1T e A
& f7 sra ar adt 7 fraa gaw g1
AGT T AT A g IAEE A9 A0
A¥GEAT § AT ZH IARN F02 A2EaT
T AT ATA £ AT AT F7 AFd E ¢
AHT T FF AN TATE 0 A7 2T 5 7A-
AAEC &

MR, CHAIRMAN : Again you are
muaking a speech,
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far sdraaaFATIZ

st fedw Wy« mvamifa W@, A
Hmr azeg 7 54t 3z F21 fF 49 72 2
fr wweT a1z far 94 g,
awE ferrEm qwz Z, F agm i
AFAE AT F AT WgAT ¥ F 20
f@ 7zt WA az ¥z11 97 @3 oA
AEA AT HZ A TTAAT AR & AT T
777 & frwa st & | gt awea 9
qarA 41 2 f5 7 ¥ F7 ver g Wiw
ATH R WIFHG HITAY 0Y HE § DAY
qEA Z 1 A HA T AF wE L

Al T78T F

To WE WEWIT . AWA TR TA4-
gazfraa |

it fedm P w1 W WA A9
T g7 W FEr B zETr FEAl
faeszrt 71 2 A7 T ouE A g e

z ARAz{@ET mPga 97 g FEe fao
AT $5 FT AT ¢ v £ (6 T

ey A 12 )



593 CaUing Attention [RAJYA SABHA] to a matter of urgent 594
public importance
DR. BHAI MAHAVIR : The hon. | realise that this is the issue. May I know

Minister has said that on humanitarian
grounds we are trying to take interest.
Now do these humanitarian considera-
tions mean legal responsibility in the
view of the Minister ?

SHRI DINESH SINGH : I should have
thought it is more than legal.

SHRI C. D. PANDE (Uttar Pradesh) :
The hon. Minister for External Affairs
has been taking a purely legalistic and
technical line all along. Does he not
believe that the question is not whether
they hold British passport, Indian
passport, Tanzanian passport or Kenyan
passport ? All people are being
persecuted because they belong to a
different race, because they are Indians or
Asians. Does he not realise ihat even
those people who are of Indian origin and
have legal passports are meeting the same
fate ? In view of these things, can we take
shelter under the legal thing and that we
cannot do anything ? We did something
in Burma and we got some relief for the
people when they were driven away from
Burma. We are having conference afier
conference as regards our citizens in
Ceylon and I think that it is proper. In this
case I really fail to understand how the
Government can say that they chose to be
British citizens, they chose to be local
citizens and they chose to be Indian
citizens. If that is the situation, you
cannot ihave any respect in the world.
Indian people do feel about the treatment
that our people are getting elsewhere.
{Interruptions). If that is the situation.
Indian people would not appreciate the
stand taken by the Government. I feel that
the Government of India should take a
strict view. Otherwise, they will be failing
in their duty. We are all great believers in
Afro-Asian solidarity. Do you think that
the action of these four or five
Governments leads to solidarity? Can you
persuade Indian people to have any
sympathy for those who are driving out
their people, not on technical grounds of
this passport or that, but because they are
Indians and they are Asians. The
Government  snould

whether the Government will cease to
have a persistently legalistic and technical
view of it ?

SHRI DINESH SINGH : The hon.
Member is very much elder to me and 1
greatly value his advice. I have already
indicated that where the need came, the
Government took action to give
assistance. Why should he doubt now that
if there is any need in futute we will not
do so ? But I do not hope that he expects
me to function beyond tbe law. We are a
legally constituted Government and we
have to function according to law.

SHRI A. P. CHATTERJEE (West
Bengal): I would express this opinion
before 1 ask a question of the hon.
Minister. As far as this question of
persons of Indian origin in Africa is
concerned, it is certainly delicate and the
delicate question has been made more
delicate by the fact that the persons of
Indian origin have refused to integrate
themselves—I am using a strong word in
the African community. I fail to
understand how persons of Indian origin,
for example, in Kenya, could look up to
Britain for passport and they really sought
the UK passport, thus refusing to absorb
themselves in Africa. Was it because they
considered themselves to be a kind of
Brown aristocracy side by side with the
White aristocracy and thus they alienated
themselves from the African community ?
In any event, my question to the hon.
Minister is this. Is the hon. Minister
taking steps to induce the minds of these
persons of Indian origin, if not directly, at
least indirectly, wherever there may be
our people in various parts of the world,
that actually their fate lies with the people
of the country where they have been
earning their living and if they cannot
absorb themselves, if they cannot
integrate themselves wi5h the
communities of those countries where
they are making their living, they will
render, themselves liable to great
catastrophe and calamity ?

SHRI DINESH SINGH : What am I to
do? The hon. Member makes one
suggestion and then the hon. Member
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has accused me of making it, I leave it to
the House.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I just explain this point? A
distinction wiH have to be made between
a legal responsibility and moral
responsibility. Indirectly we might be
causing injury to the interests of those
who should identify themselves with
those countries, whether it be Ceylon,
whether they be African countries or any
other country. There is an established
international law. People have gone from
the UK to Australia. Can they say they
are all of British origin, if there is some
difference of policy between Australia
and the UK and that they should, support
the UK Government ? Let us understand
the international position. Neither by this
debate we are folk

(haa ruptions 1.

MR. CHAIRMAN : Will you kindly
put a question ?

SHRI ARHAR ALI KHAN: iam just
asking whatis the international
position regarding those who have es-
tablished themselves in other countries
i>izens. Thatis No. 1.

SHRI M. RUTHNASWAMY (Tamil
Nadu): Is the hon. Member clarifying on
behalf of the Government or asking for
clarification ?

MR. CHAIRMAN : If you have any
question for clarification, kindly put it.

SHRI AKBAR ALI KHAN : I am
asking the hon. Minister to let me know
what is the legal, international position
regarding those who go out and establish
themselves and acquire the nationality
and citizenship of those countries
generally.

MR. CHAIRMAN : I think he has
explained his view quite well. Mr. Kaul.

DR. B. N. ANTANI (Gujarat)
Learned people have put their questions.
How long should I wait ?

MR. CHAIRMAN : I made a promise
that I will call you.

[20 FEBRUARY 1969]

to a matter of urgent 596

public importance

SHRI M. N. KAUL (Nominated) : This
should not be dealt with as a legal or
constitutional question. Wherever the
welfare of Indians and people of Indian
origin is concerned, this House and I
think the Government also is unanimous
that it is Uic moral and humani-tarian duty
of the Government of India to look after
their welfare. There cannot be any dispute
on this question and I do not think the
Government have taken any other stand. I
had occasion, in another capacity, to see
some papers and I think the hon. Minister
will'please consider my suggestion to lay
on the Table of the House all the
representations the Government of India
have made to the Kenya Government all
these years. It will speak very well of the
Government of India. They have done all
that is possible. Perhaps that is not
published by the Government of India for
diplomatic reasons. The real trouble is
with the Government of Kenya. The
Government of India have told them,
have represented to them. The House
should apply its mind and the
Government should apply its mind as to
what is to be done in such a situation.
They have represented everywhere, at the
Commonwealth Conference, and in
every other place, where this question has
been raised. They have done their utmost
to put forward the Indian case, but the
trouble is that the Government of Kenya
has turned a deaf ear. What is to be done
? That is the problem.

MR. CHAIRMAN : He has already
answered it.

DR. B. N. ANTANI : I am one of those
who appreciate the difficulties of the
Government of India in this ' very
delicate question, with which I have been
associated for the last sixty years.
Possibly the hon. Foreign Minister was
not born on that day. I am happy today
that we .have got a Minister who has,
from one step to another, gone to the top
of the ladder so far as the Foreign
Ministry is concerned. So, he knows the
question. I will, therefore, ask him one
question about Indians, particularly in
Zanzibar and Kenya. Is it not a fact that
when some of the Indians visited last
month—the question put by
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my friend, Mr. Lokanath Misra, was not
properly understood—when some
representatives of the Indian National
Association of Zanzibar of which I have
been President for forty years—visited
Delhi during November they wanted to
see the hon. Foreign Minister, Shri
Bhagat, who was refused even to enter the
cottage or house or the palace of my
friend, Mr. Jomo Kenyatta ? He was not
available to meet us. Then we enquired
for the hon. Deputy Minister. He was on
tour and he was not available. Then we
went to some Section Officer. With the
technicalities of a Pandit he started
quoting to me some articles. The question
was this. There is; a notice by the
Government of Zanzibar asking all
Indians—whatever my learned friend
says, Indians of Indian origin, Indians of
Indian nationality, Indians who have
accepted their citizenship, it is a broad
question—to surrender their title deeds of
all immovable properties up to 28th
February. We know fully well that with
all their lip sympathy the Government of
India will ultimately be able to do nothing
because they have not done anything,
they have not got the will; they only show
lip sympathy "we are with you"; if I
weep, the Prime Minister begins to weep
with me; that is the ultimate of it.
Knowing that fully well we found out a
solution. I proposed that those people
whose properties would be ultimately
confiscated virtually and would be given
no compensation—I am a poor man; I am
a simple man; I cannot think of interna-
tional organisations, etc., etc.; if I brought
some stocks here and pay you duly, shall
I be allowed to dispose of thoae stocks in
the open market ? I was denied that. I
must submit to the mightiest of the
mighty and the corrupt of the corrupts, the
State Trading Corporation. Why is that ?
That is number one.

The hon. Foreign Minister has been in
the past very sympathetic. When ihere
was Zanzibar revolution, he went out of
his way. He took personal pains. He
showed sympathy with us and those who
brought Zanzibar cloves were
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allowed some sort of facilities whereby
those poor creatures were able to rehabi-
litate themselves. This is denied to them
today. I ask one question. One man called
Mr. Jatta, who was a refugee from Kenya,
came here three years ago and he wanted
to rehabilitate himself in Delhi. The hon.
Minister of Information and Broadcasting
and the hon. Prime Minister herself
wanted to help him and ordered 1000
T.V. sets lor our broadcasting system.
The poor man brought them here and tbe
result was that Rs. 5 lakhs had been
locked up up to now and he is not yet
paid on account of ihe redtapism and
other complications. In view of all this
what shall T say and how many calling-
attention notices shall I give, except
weeping at your doors ? I made some
practical suggestions. I had asked a few
questions in this House. At that time the
External Affairs Minister had no infor-
mation. Three months after I got one
paper in which information was given in
which the External Affairs Ministry had
admitted immense loss of properties, that
millions and millions had been lost. Will
the hon. Foreign Minister instead of being
agitated and trying to weep with me see
one thing that their High Commissioner in
Dar-es-Salaam is a supine creature, that
he does not help them ?

SHRI, DAHYABHAI V. PATEL:
He has always been like that.

DR. B. N. ANTANI : Not only that but
he hardly can visit or ever visits Zanzibar.
I would not weep that way. What
happened ? I myself met my friend, the
Deputy President of Tanzania, Dr.
Karume. He said, "Your High
Commissioner never comes here, never
visits me". Then 1 requested the
Government of India to create a post
because Zanzibar is a separate State
which has for certain purposes merged
with Tanzania. I requested that there
should be at least one Deputy High
Commissioner, Resident High Commis-
sioner, to help the Indians in Zanzibar.

MR. CHAIRMAN : You have stated
enough of the troubles of the Indians,
You put a question.
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DR. B. N. ANTANI : Now I will ask
my questions. I will be very brief. Firstly,
will the hon. Foreign Minister, in view of
their plight, allow them to bring their
stocks and dispose of them in the free
market ? Secondly, will the hon. Foreign
Minister enquire in the Information and
Broadcasting Ministry and see that the
case of the poor man who has been
suffering for the last three years is
expedited ? Thirdly, what has happened
about appointing a Deputy or Resident
High Commissioner in Zanzibar who can
be in day-to-day contact with the
suffering few that have remained there ?

SHRI DINESH SINGH : I am grateful
to the hon. Member for The kind
references he made about me. I can only
say that I shall be very happy to discuss
all these matters with him.
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MR. CHAIRMAN: You put a
question.

SHRI DAHYABHAI V. PATEL :
He is a blue-eyed boy of Nehru.
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MR. CHAIRMAN : I quite understand.

I am one who believes in a World State.
There is no question about it. You and I
agree. Now, I want you to make a
suggestion. Otherwise, you go on making
a long speech how we can rebuild the
whole world.
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2T AW 41 ) M 47 A I
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MR. CHAIRMAN : Mr. Rajnarain, I
tell you, you have already taken ten
minutes. Kindly put the question. In fact,
I would like to tell you this. Already 22
Members have taken part in this. T am
going to refer this matter to the Business
Advisory Committee for it to say what it
is that I have to do— where five names
have been put in, whether I have to allow
all those Members. 1 am going to put it to
the Committee. And this is an example
where nothing can be done. A Calling
Attention Motion becomes almost a
debate and goes on for two hours. I think
I may have to suggest that in half an hour
a Calling Attention Motion has to he
over; I will also see how best wc can
restrict the number of speakers. T am
only allowing this as a trial and error
method. T can be as soft as butter but I
can also be as hard as steel. But I am
going to refer this question i0 it. It has
become impossible for me. In the matter
of questions, we have nicely come to a
conclusion that more than 10 minutes are
not to be taken tip for any question. That
is going on all right. And
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this matter also should be decided. I am
exercising as much patience as possible
in trying to give an opportunity to many.
But this will not occur hereafter.

ff TwATCEw o ¥wEn, A,
Al & § gWTT F7 14T F ATCHT AT
1 fordrans #3% | o7 e o 6
frever s & 1 &7 3T qET BT ¥ A7
gty 2 fF a2 9T ST oAl faa
F F=T HIT AR A ATHL Fg, AN
I GHG FAAAT T FAAAl a0 gL
& f& o ar F gers @A A | m
4, faa®r amferar g g7 g0 v
28 TIAL FT ZTT AT T &, IA
avfa, IAET 99 91X 719 7 fEweT
F, FTAT WA AT, T97 214 F a0
T sqdT goww 1 @ & Ao, Tae
at & a7 & Faaed ¥ F9Ar arar
12 & wifE 9z aga A8 (o awar
fF 7w Fremaeg # © 1% FUIR A6
QAT F1, 9990 9 oF AEEAE
ge & ot favgerrd) go 2, o ofa
&1 | U weT 1 FE off g & 3w
gzt agt Foar anfge, =vg feuw
afefa= 7 a1 7 9, W fade
W AT A W | AT 5T 4g7 % faEmT
2T & arg A1 IA4r qeIfa ST AT @
2, ST @A %1 oz ghan | g faw
TET & A1 W AT WTEAETHT § 1T aread
¥ AT qeFfd 1% aeEar §1 Hd
g ar gfrr % faaar sfus & afes
FATE TT ATRT 56 qATS F1 I5T 06t
g = afgrey T wifzw)

PAPERS LAID ON THE TABLE

AuUDIT REPORT (CIVIL), ON REVENUE
RECEIPTS, 1968 (IN HINDI)

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI
JAISUKHLAL HATHI): Sir, on behalf
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of Shri Morarji Desai, I beg to lay on the
Table a copy of ihe Audit Report (Civil),
on Revenue Receipts, 1968 (ia Hindi).
[Placed in Library. See No. LT—297/69].

THE CINEMATOGRAPH (CENSORSHIP)
SECOND AMENDMENT RULES, 1968

SHRI JAISUKHLAL HATHI : Sir, on
behalf of Shri Satya Narayan Sinha also, [
beg to lay on the Table, under sub-section
(3) of section 8 of the Cinematograph
Act, 1952, a copy of the Ministry of
Information and Broadcasting
Notification G.S.R. No. 2191, dated the
5th  December 1968 (in English),
publishing the Cinematograph
(Censorship) Second Amendment Rules,
1968. | Placed in Library. See No. LT—
297/69]

STATEMENT SHOWING THE ACTION
TAKEN BY GOVERNMENT ON THE
VARIOUS ASSURANCES PROMISES AND
UNDERTAKINGS

SHRI JAISUKHLAL HATHI : Sir, 1
also beg to lay on the Table, on behalf of
Shri Raghuramaiah, the following
statements showing the action taken by
Government on the various assurances,
promises and undertakings given during
the sessions shown against each :(— (i)
Statement No. XI—Fifty-eighth Session,
1966.

(ii) Statement No.
Session, 1967.

(iii) Statement No. VIII—Sixty-
second Session, 1967.

(iv) Statement No. VII—Sixty-third
Session, 1968.

(v) Statement No.
Session, 1968.

(vi) Statement No.
Session, 1968.

(vii) Statement No. II— Sixty-sixth
Session. 1968.

{See Appendix LXVII,
14 to 20.)

XII—-Sixtieth

V—Sixty-fourth

IV—Sixty-fifth

Annexure Nos.

TWENTYFOUR™ REPORT OF THE
COMMITTEE ON PUBLIC UNDER-
TAKINGS (1968-69)

SHRI NAND KISHORE BHATT
(Madhya Pradesh): Sir, Ibeg to lay



